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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

IV1ONDAY,THE NINETEENTH DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO:100 70 0F 2008 AND WRIT APP

WRIT PETITION NO: 10070 0F 2008

Between:

EAL NO.27 0 0F 2010

...RESPONDENTS

AND
1.

Accountants General Offic,. goor"rutrve Hor-tsing Society, Limited, a Societvresistered under the A p Coope.ativ" so.ieti"i icl. ;;;i6ii; di;;iX6{office opp. Tereohone Bhavah sarralio ivo"eiiuri, n"p. by its chairmanof Persons-in-Charg: Co:rr .: ,;

...PETITIONER

The state of Andhra pradesh, Department of Law and Legisrative Affairs,Secretariat, Saifabad, Rep by tne Frincpaf SJ;;;,y. '
Andhra Pradesh lnformation Commission, HACA Bhavan, Opp. public
Gardens, Hyderabad-Soo 004 Rep by th; A.;;;;i'3l1retary.
The Divisional Coooerative Officer-Cum-public, lnformation Officer,Securderabad Division, Nampalv sI;ii"; R;;;,' Filj"iio"o.
M.-Gurudevaiah, S/o.Not known to the petitroner Major, Assistant Accountsofficer, Funds- 1 B Accoun ranrs cene,i I A ano t j dlf;;d, otp.-iei;il;;'*Bhavan, Saifabad, HyderabaC
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3
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Petition under Articre 226 of rhe constitution of rndia praying that in thecircumstances stated in the affidavit fireo therewrth, the High'cou.t ,ry 
'0"

pleased to issue writ of Mandamus or other 
"pp-jiirt" order-or directio; i; thenature of writ decraring the order dt 16-4-2008 in Appear No. .r 494lSrc-ASR-2008and letter dt. 10-4-2008 bearing No. 368/08-RTr issueo by respondents 2 and 3respectively as arbitrary and without jurisdiction and non eit in the eye of raw andconsequently restrain the respondents from acting upon the same in the interest ofjustice



l.A. NO: 1 OF 2008(WPMP. NO:13244 oF 2008)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the operation of the order dt. 16-4-2008 in Appeal no ',I494/5IC-ASR-

2008 marked as Ex. P-2 and letter dt. 10-4-2008 bearing No. 368/08-RTl marked

as Ex.P-3 issued by respondents 2 and 23 respectively pending disposal of the

above writ petition in the interest of justice

Counsel for the Petitioner:SRl. B NALIN KUMAR

counselfortheRespondentNo.l:SRIHERURRAJESHKUMARGPFoRLAW
& LEGISLATIVE AFFAIRS

Counsel for the ResPondent NO.2: --

Counsel for the Respondent No.3: GP FOR COOPERATION

Counsel for the Respondent No.4: MRS. KALPANA EKBOTE

WRIT APPEAL NO: 270 OF 2010

!\i rit Apgeal under clause 15 of the Letters Pat3ni ag3 rsi i'-r :'i-:r 'iai:'l 5-2-2010

in t;'i P i\.lc 9418l20C8 on the file of the High Ccurl

Be twee n:

Sri Bhavana Rishi Coop. House Buildrng Socreiy, tTBJ No'2731 Kapra,
Ranga Reddy Dist. having its Office at H No 1'B-522t3'lC l st floor'
Chik"kadpally, Hyderabad rea. by its President P.V Ramanaiah

...APPELLANT

AND

1

l.A. NO: 1 OF 2010 (WAMP. NO: 604 OF 2010)

2

A P lnformation Commission, HACA Bhavan, Opp Public GArdens'
Hyderabad, rep. by its State lnformation Commissioner

B.Lakshmana Rao, S/o.Lakshmi Narasaiah Rlc. H. No 1' 4-27 i7 I 1 03
Padmashali Colony, HYderabad.

...RESPONDENTS

Petition under section 15'1 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased

suspend the operation of the order dated 8-4-2008 passed in Appeal No'

1 27615 |C-ASR/2008 on the file of the 1st respondent, pending disposal of the wA
No.2010
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l.A. NO: 2 OF 2010(WAMP. NO: 1621 OF 2010)

Between:
B.Lakshmana Rao, S/o.Lakshmi Narasaiah aged ahut 66 years, occ: Retd
Government Employee, F/o.H.No. 1 -4-27 17 1 I 103, Padmashali Colony,
Hyderabad.

...PETITIONER/RESPONDENT 2

AND

1 Sri Bhavana Rishi Coop. House Building Society, (TBC No.273), Kapra,
Ranga Reddy Dist. having its Office at H.No. 1-B-5221351C, 1st floor,
Chikkadpally, Hyderabad rep, by its President P.V.Ramanaiah.

...RESPONDENT/PETITIONER

A P lnformation Commission, HACA Bhavan, Opp Public GArdens,
Hyderabad, rep. by its State lnformatron Commissioner.

..RESPONDENT/RESPONDENT

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petrtion, the High Court may be pleased to
vacate the interim orders dt. 20-04-10 in \ /A No. 270l10

Counsel for the Appellant:SRl. A SANTHOSH KUtulAR

Counsel for the Respondent No.1: SRI MOHSINA PARVEEN(SC FOR A.P lC)

Counsel for the Respondent no.2: ---

The Court made the following: COMMON ORDER
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THE HON'B E THE CHIEF IUSTICE ALOK ARADHE

AND

THE HON' LE SRI ruSTICE I.SREENIVAS RAO

Writ Petition No.10070 of 2008 nd Writ Aoneal No. 0 of 2010

COMMON ORDER, @er thc Hoa'bb tbe Chiel I aiice Alok Aradhe)

Mr. B.Nalin Kumar, learned Senior Counsel for the

petltioner/appellant

IVlr. Herur Raiesh Kumar, learned Government Pleader

[<rr Law and Legislative Affairs Departrrrent appears tor

rcsp()nde nt No.1 .

2. ( )n admitted facts, the issue which arises tirr

considcrarion in this writ petition as well as writ appeal ls,

s,hcther a cooperatiwe society registered undcr thc \ncihta

Praclcsh Cooperative Societies Lct, 1964 (for shorr 'rhe 1964

;\cr',i is 'public authority'within the meaning of Secrion 2(h) ol

rhc llrqht to lntbrmation Act, 2005 (for short 'thc R-i'l :\cr')

-) ()r thciliry of reference, facts in the rvrit i)ctlti()Ir xrc

bcirirl rc lc rrcd

,*-4
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4. The petitioner is a cooperative society registered under

the provisions of the 7964 Act. The peririoner-sociery has

been constituted with the object of providing house sites ro irs

members under which, the sociery developed a ventufe at

Gundla Pochampally. Respondent No.4, who is a member of

the cooperative sociery, submitted an applicarion under the

RTI Act, on 25.07 .2007, seeking inflormauon rvitl.r regard to the

project undertaken by the peririoncr. 't'hc Divisional

Cooperative Officer -curn- Public In[<rnnarion Officer

(respondent No.3 in the writ pcutrcn), bv ztr order

dated 1.6.04.2008, directed thc petitioncr to furnish the

information to respondent No.4. In rhc :rkrrcsaid factual

background, the petitioner has assailcd rhc r-aliclirv oi rhe order

dated 16.04.2008.

5. We have heard lcarnccl counscl tbr the

pe titioner/ appellant.
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6. 'Ihe issue invoh'ed in this writ peridon and the writ

appeal is no longer res integra and has been answered by the

Supreme Court in Thalappalam Service Cooperative Bank

Limited v. State of Keralal. The Supreme Court has held that

a sociery registered under the 1964 Act does not fall within the

definition of 'pubtic authority' under Section 2ft) of the RTI

Acr if it is not owned, controlled or substantJ.ally financed by

the State (iovernment. In the instant case, the socrerf in

ciucsrion is neither controlled not financed by the appropriate

Cl ove rntncnt

1 . In vierv of aforesaid enunciation of law, it is evident that

rhc peririoner/appellant is not a 'public authoriry' within the

mcaning of Scction 2(r) of the RTI Act. Therefore, the order

clarcd 16.()-1.2()08, passed by the Divisional Cooperative ()[ficcr

Putrlic Intirrmation officer (respondent No.3 in the tr,'rirc Lu'tl

pcdriorr) as sell as the order dated 05.02.2010, passed bv the

Icarrrcd Sirrelc Iudgc in !7.P.No.9418 of 2008, are set asidc

' (201-l) 16 SCC 82
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8 In the result, the Writ Appeal as well as rhe Wrir perition

are allowed. No costs

-As a sequel, miscellaneous petitions, pending if any, stand

To,

KKS
KKS \

closed

That Rule Nisi has been made absolute as above.

Witness the Hon'ble the Chief Justice UJJAL BHUYAN, Monday,The
Nineteenth Day Of August Two Thousand And Twenty Four

SD/. K. SRINIVASA RAO
JOINT REGISTRAR

//TRUE COPY//
SECTION OFFICER

1. The Secretariat, Department of Law and Legislative Affairs, Sarfabad, Rep- by
the Principal Secretary.

2. The Assistant Secretary, Andhra Pradesh lnformation Commissron, HACA
Bhavan, Opp. Public Gardens, Hyderabad-500 004

3. The Divisional Cooperative Officer-Cum-Public, lnformatron Officer,
Secunderabad Division, Nampally Station Road, Hyderabad.

4. A P lnformation Commission, HACA Bhavan, Opp Pubirc GArd:ns.
Hyderabad, rep. by its State lnformation Commissioner

5 On: CC to SRl. B NALIN KUMAR Advocate IOPUCI

3 Or: CC to SRl. A SANTHOSH KUi\,'lAR ACvo.a:3 [O?- ]
7 One CC to SRI iI/OHSINA PARVEEN(SC FOR A P lC; iCP,-rCl

8 Two CCs to GP FOR COOPERATION , High Court for the State ol
Telangana at Hyderabad. [OUT]

9 Two CCs to GP FOR LAW & LEGISLATIVE AFFAIRS .High Court fcr the
State of Telangana. [OUT]

10. One CC to SRl. KALPANA EKBOTE Advocate [OPUC]

1 1. Two CD Copies
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HIGH COURT

DATED:1910812024
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WP.No.10070 of 2008 AND WA.NO.270 OF 2010

COMMON ORDER

ALLOWING THE WRIT PETITION & WRIT APPEAL
WITHOUT COSTS!
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